O.A, No, 2958 of 2012

Prasanta Ku. Leska..... ... Applicant
Vs
Union ot tndia& Ore. .. Respondeats

Order dated: 12042012

CORAM:
Hon'ble Shry € R Mohapatra, Member { Admn.)
&
Hon'ble Shri A K. Patoatk, Member {Judi )

Heard Mr. BR Sarangi, Ld. Counsel for the
apphicant and Mz 11 B Mohapatra, Ld Sr. Standing Counsel
appearmg for the Respondents, on whom a copy of this O A
has already been served.

2. The case of the applicant 15 that he was workmg,
as substtute m place of s father, who was suffermg from
cancer, and after the death of his father he had approached the
Respondents secking compassionate appoiniment. The same
having been considered and mejected vide Annexure-A/}4
dated 29122011, he has fled this O.A. with the following
prayess

........ fo quash the order dated
29122011 m Amnexure-14 and issue a
direction  for comsuderation of  the
grievances  of the appheant for
compassionate appomiment befitting to
tus qualification agamst any group-C' or
group-D post admissible to him within 2

stipulated fime,
AND pass such other order... ..~

o



3 Ld. Counsel for the appheoant, Mr  Sarang,
submutted that the order of rejection, 1.e. Annexure-A/14 is not
a veasoned ome and also as per DO&PT crenlar dated
15.05.2003 the case for compassionate appombment can be
comsidered for three ﬁﬁwﬁ whereas the appheant’s case has
heen comsidered only once.

4, Having heard Ld. Connsel for the parties, We
direct Respondents to consider the case of the applicant taking
mio account the provisions made m the DOP&T crcular
dated 05052003 it has bwn?tnnsis‘tanx stand of this Bench
that three tmes consideration would mean consideration |
against three consecutive recruitment vesrs. The same needs
to be followed and matter be placed before i,}).;;?tCRC for éy,
constderation and thereafter reasoned orders be wssued by the
fespondents ynder mbmation to the apphicant

A, With the above observation and dwection, the
0.A stands disposed of at the sfage of admission itself.

6. Send copy of this order fo the Respondents and
free copies of this order be handed over to the Ld. Counsel

appearmg for the parties,

\Mupd—"

MEMBER (Judl) MEMBER]




